1 Tea
(Second Amendment)

Bill
Mr. Deputy-Speaker: The question

1s

In page 1, lines 3 and 4, for
“(Second Amendment)” substitute
“(Amendment)™.

The motion was adopted.
Mr. Deputy-Speaker: The question
is:
In page 1, omit “further”,
The motion was adopted.

Clause 2.— (Amendment of section
25, Act 29 of 1953).

Mr. Deputy-Speaker: So far as
Shri Tushar Chatterjea’s amendment
is concerned, it is out of order, be-
cause he wants to raise it, and he
says “at such rate not less than four
rupees”. As- he knows, any tax
ocught not to be increased without
the sanction of the Presidemt. “Not
less than four rupees” means it is
the minimum. It is not “not exceed-
ing four rupees”.

Regarding the other amendment. I
only want to impress upon the
House that there is not much of sub-
stanee in it. The amendment is “not
exceeding four rupees” instead of
“four rupees”. If power is given to
the Government to impose tax at the
rate of Rs. 4, it is open to them to
i.rlnpose a tax at a rate less than Rs. 4
also.

The question is:

“That clause 2, clause 1, as
amended, the Title, as amended,
and the Enacting Formula stand
part of the Bill.”

The motion was adopted.

Clause 2, clause 1, as amended, the
Title, as amended, and the Enact-
iB,Eft Formula were added to the

ti.

Shri T. T. Krishnamachari: I beg
to move:

“That the Bill, as amended, be
passed‘!’
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Shri M. S. Gurupadaswamy (My-
sore): May I say a word?

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended. be
passed.”
The motion was adopted.

Mr. Deputy-Speaker: We have ex-
ceeded the time allotted by five
minutes. 1 would urge upon hon.
Members, whoever is on the Advisory
Committee, to take note of it. It is
rather embarrassing for me not to
allow Members to speak. I would
certainly have called Mr. Gurupada-
swamy—he comes from Mysore—and’
other hon. Members, particularly
businessmen like Shri Tulsidas, to
make their own contributions.

Shri Tulsidas (Mehsana West): T
did not want to speak at all

Mr. Deputy-Speaker: I shall re-
member their names, but more time
must be allowed in such matters as
this. It is for the Business Advisory

Committee.

INDIAN TARIFF (THIRD
AMENDMENT) BILL

The Depuly Minister of Commerce
and Industry (Shri Kanungo): I beg
to move:

“That the Bill further to.
amend the Indian Tarif Act.

1834, be taken into consideration.”

Mr. Deputy-Speaker: On  behalf’
of Shri T. T. Krishnamachari. Other-
wise, the hon. Ministers may give
notice in their own names. Very
well,

Shri Kanungo: Sir, this Bill seeks
to amend the Indian Tariff Act, 1934,

Shri A. M. Thomas (Ernakulam):
The time-limit may be fixed.

Mr. Deputy-Speaker: From 1-1{¥
to 2-10 .M. .

An Hon. Memher: Five minutes
each.
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Another Hon. Member: Ten minutes
-each.

Shri Kanungo: This Bill seeks to
.amend 'the Indian Tariff Act, 1934,
by making certain changes in the
_First Schedule to that Act in order
to give effect to Tariff Commission’s
recommendations. As ‘the House
will have noticed from the Statement
.of Objects and Reasons attached to
the Bill. the Commission’s recom-
mendations involve the grant of pro-
tection for the first time to ‘the auto-
‘mobile leaf spring industry, the with-
drawal of protéection to the sewing
_machines, the pickers and the zip
fasteners industry and.the temporary
extension of protection to ten indus-
tries for a period of one year pending
.a review by the Commission. s

1 shall first deal with those indus-
“tries which will be de-protected from
the 1st January, 1855, namely, the
‘sewing machines, the pickers and
the zip fasteners industry. Copies of
‘the Tariff Commission’s reports on
‘these industries and of Government's
‘Resolutions thereon have already
‘been laid on the Table of the House.
I need not, therefore, go into the de-
‘tails of these industries and shall
make only a passing reference to
-some of the important aspects which
‘have led Government to take this
-step.

It is a matter of great satisfaction
to me that the sewing machines in-
dustry has justified the protection
-which was granted to it about 7%
“years ago in April, 1947. The record
.of this industry during the period of
-protection has been one of steady
progress. Production has increased.
.quality - has improved and imports
have declined. The industry has
not only been able to consolidate its
-position in the internal market but
‘has steadily improved its position in
the export market also, as will be
. seen from the following statistics. In
"1951 we exported 8,164 machines, in
1952 8,119 ang in 1953 we reached
the five-digit figure of 10,863. The
fair ex-works price of a domestic
machine (Rs. 105) is lower than the
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landed cost ex-duty of,a foreign
machine imported from the cheapest
sources (Japan), viz. Rs. 146. The
industry has now grown to that stage
where it is no longer in need of pro-
tection and can stand on its legs. The
Commission has recommended that
protection may be withdrawn from
1st January 1955, and Government
have accepted it, and the necessary
provision has been made in the Bill.
Sewing machines will become sub-
ject only to revenue duties with
-effect from the beginning of the next
year.

In the case of the pickers industry,
the Commission’s investigations have
indicated that the fair-ex-works
prices of indigenous pickers are
lower than the ex-duty landed cost.
This favourable position in respect.
of cost should, in the Commission’s
opinion, enable the domestic industry
to develop an export market, pro-
vided it maintains a high standard of
quality of its products by strict ad-
herence to the ISI specifications. The
Commission has recommended that
protection to this industry should
discon‘inued from Ist January 1853,
and Government have accepted this
recommendation. As protection was
initially granted in April 1949, the
industry would be enjoying protection
for five years and nine months.

1 now pass on to the zip fasteners
industry, whose position, I regret to
say, is not very satisfactory. The
Commission has come to the conclu-
sion that the domestic manufacturers
did not make good use of the protec-
tion granted to them. The quality
of the products has not come up to
satisfactory standards. A compari-
son of the fair-ex-works price of the
local products with the ex-duty
landed cost of imported fasteners
from the cheapest source indicated a
protective duty of the order of 165
per cent. ad valorem. The Commis-
sion did not consider that there was
any justification for imposing this
heavy burden on the consumers and
has recommended that protection to
this industry be withdrawn from Ist
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January, 1955. Since protection in-
volves some sacrifice on the part of
€onsumers, a protected industry owes
4@ duty to the public t0 inage the
best use of protection. Since an ..
dependent tribunal has given its
verdict that the zip fasteners indus-
dry has not acquitted itself well dur-
ing the period of protection, the in-
dustry does not deserve sympathetic
consideration at the hands of Gov-
ernment. The industry will, there-
fore, be déprotected, but the existing
rate of duty, namely 66-2/3 per cent.
wd palorem will be continued as
revenue duty. Government  will,
however, be prepared to review the
position if in future the zip fasteners
industry is established on a more
satisfactory basis and applies for
Pprotection again.

I shall now deal with the auto-
mobile leaf spring industry, to which
protection will be granted for the
first time. The House is aware that
while making its recommendations on
the protection of the automobile in-
dustry, the Tariff Commission consi-
dered that it was necessary to
examine the case of each ancillary
industry separately. They are taking
up the cases of these industries one
by ope, and have submitted their re-
port on the leaf spring industry.
Copies of the report, and of Gov-
ernment’s Resolution thereon, have
already been placed on the Table of
the House.

Leat springs form an important
component of a motor vehicle; al-
most the entire weight of the vehicle
is carried by the front and rear
springs. After careful investigation,
the Commission has recommended
that the existing revenue duty of
50 per cent. ad valorem on leaf
springs and parts thereof should be
converted into an equivalent protec-
tive duty till 31st December 1956.
This recommendation has been ac-
cepted by Government, and the Bill
seeks to implement it. I may add
here that the acceptance of this re-
commendation does not invelve any
additional burden on the consumer,

568 LSD—2.
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Now, I come to the industries
whose protection is due to expire on
31st December 1854, but the Commis-
sion has not been able to carry out
s0aBaSY; These are starch, glucose,
dioxide, artificifi™_°f orﬂie., Mitanium
artificial silk mixed ~Tabrics, ~allod
tool and special steels, iron or steel
machine screws, iron on steel baling
hoops and grinding wheels. In all
these cases., the Commission has re-
commended that protection be conti-
nued temporarily for another year,
pending submission of their reports,
The EBill, therefore, seeks to extend
the period of protection for these in-
dustries till the end of December
1955. Short notes on these industries
have already been circulated to the
hon. Members. 1 need not dilate on
them at this stage, as the House will
have an opportunity again for full
discussion, when the reports on these
industries become available, and
Government bring forward legislative
measures for implementing their de-
cisions.

I feel I need not take up the time
of the House any lenger.

Mr. Depaty-Speaker:
moved:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

First, I shall call upon Shri V. P.
Nayar, for he has tabled an amend-
ment. There will be a time.limit of
ten minutes for each Member,

Shri V. P. Nayar (Chirayinkil):
The purpose of my amendment is
not as much to have the duration of
the present protective tariff up to
the date I have mentioned, as to
bring within the scope of the dis-
cussion certain facts about the in-
dustries sought to be so protected.

Motion

I shall confine myself only to one
or two items, to which protection is
proposed to be extended till 3lst
December, 1055, You know the
Tariff Commission has made an in-
quiry, and it is on the basis of that
that the sago and tapioca globules,
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starch and other tapioca products,
This Bill

now enjoy protection.
seeks to extend the protection in res-
pect of starch, farina and sago flour.

s -an =< Tariff Com-
A9 -Fhport, you will be sur-
prised to find—I have pointed that
out once before—that the Tariff Com-
mission in inquiring into the details
of these things has not inquired into
certain very basic questions. For
example, you will find that when the
Tarif  Commission admits that
Travancore-Cochin has over 54 lakhs
of acres—I dispute those figures, be-
cause according to me, it is more
than 7 lakhs of acres—........

Shri A. M. Thomas: The Board of
Statistics figure is 14 lakhs of acres,

Shri V. P. Nayar: No. Eight to
nine lakh acres. Is that not so?

When they admit that about 1.5
million tons of tapioca globules are
produced in Travancore-Cochin and
also say that the industry has its
relationship with the raw materials,
ie. tapioca root, you will be surprised
find that the public hearing over this
was held at a place in Bombay.
You ecan imagine how a tapioca
grower from Travancore-Cochin or
Malabar or any place near Salem
could go and depose before the Tarift
Commission, which was sitting at
that time in Bombay. That shows
in what fashion the Tariff Commis-
sion has gone into this question. If
you go through the import statistics,
you would find that a considerable
quantity of starch is even now im-
ported. If you go through the inter-
nal prices of tapioca, you will find
that there has been unprecedented
fall in the price of tapioca.

Mr.. Depuly-Speaker: What hap-
pened to sago in Calcutta?

Shri V. P. Nayar: I shall come to
that later. I know this much that
there was a case in the Supreme
Court, but I do not know what hap-
peaed about it.
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Last time, when a similar Bill was

considered on 21st December last
year, Shr narmarkar admitted:

“l am quite sure that the Minis-
try of Food and Agriculture
who are concerned with this mat-.
ter will surely take cognisance
of the views expressed on the
floor of the House.”

You will remember that then we
pleaded that some arrangements.
must be made by the Government of
India to stop the price fall in
tapioca. But what is the present
position?

The Travancore-Cochin Govern-
ment appointed a committee to in-
quire and go into the details of
tapioca. Dr. P. J. Thomas who con-
ducted the ingquiry recommended
that the minimum prices for tapioca.
should be somewhere beiween 9 pies
and 12 pies per lb. I am informed
that today the price of tapioca i3
about 3 pies per lb, so that for one
anna, you get four lbs. of tapioca.
You can imagine from this the ex-
tent of price fall in respect of this
commodity, which is grown in mil-
lions of tons, and on the price of
which the economy of my State, of
Malabar and of certain other places
in South India depend to a wvery
Iarge extent. This Government, al-
though it seeks.to protect the subsi-
diary industry, does not do anything
in this regard.

It will be interesting to note that
sometime ago, on the 24th August
1954, Dr. Panjabrac Deshmukh, in
answer to a question by Shri Singhal
assured the House—I am saying this
because last time, Shri Karmarkar
told us that the Agriculture Ministry
would look into it—that the Central
Government would take suitable
measures if the prices fell below the
economic level. Here is a commodity
on which several hundreds of thou-
sands of people live and the price
of which has registered a fall which
is unprecedented. Here the Govern-
ment come and say that they are
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protecting a part of it by extending pro-
itection to the sago industry. This is not
the attitude in which the Government
ought to take this question up. 1
understand that certain representa-
tives of the growers of Travancore-
Cochin have come to Delhi to repre-
sent to the Commerce and other
Ministries. 1 would ask the hon.
Minister who is here to discuss with
them and find out what is the posi-
tion. 1 was going through their
memorandum—I do not know whe-
ther Government are aware of that—
that even in the matter of internal
freight, when you transport tapioca
starch and maize starch from one
place in India to another by railway
there is a discrimination. I am told
that this discrimination is also seen
in the case of freight in ships. Ac-
cording to my information, maize
starch can be shipped at Sh. 103 for
18 cwts. while tapioca starch can be
shipped at Sh. 115 for only 13 cwis.
So that you will find that five cwts.
more of maize can be shipped at a
cost of Sh. 12 less than the freight
which has to be paid for tapioca
starch.

Mr. Deputy-Speaker: Is not greater
care required  for transporting
tapioca?

Shri V. P. Nayar: No. Not at all
It has come to stay because there
has been some oversight or because
cereals and pulses have been classi~
fied and this would have come under
that. 1 do not know where the snag
is, but it is a fact, that maize sago
and other things can be now sent
tfrom one place to another on the
railway at Rs. 2-13-1 per md. while
tapioca starch has to pay Rs. 3-11-1
per md I would ask the hon.
Minister to take this up. It is not
a question merély of coming forward
and moving an amendment to the
existing legislation,

Then you will af® find that Gov-
ernment can do something to protect
the tapioca growers' interests. You
know that Travancore-Cochin has
been incurring a daily expenditure
of Rs. 1 lakh for subsidising food.
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Now, the Government of India have
assured us that we will have enough
supplies of rice. Owing to a variety
of reasons, the tapioca prices have
fallen. What have the Government
done? Have the Government done
anything for the export of this pro-
duct? It is very easy to say that
the textile mills are under the thumb
of my hon. friend, the Commerce
Minister, as he very often says. In
war days when there was a scarcity
of food material, I remember that
the textile mills were asked to com-
pulsorily take tamarind starch, in
order to save food material, " for
their requirements. Tamarind seeds
were not primarily consumed as
human food. Therefore, I know that
textile mills had been asked to get
a portion of their demands met by
tamarind starch. Now, here is a
product; the price of tubers has gone
down terribly a? my hon. friend,
the Commerce inister, can Very
easily ask the textile industry to
confine at least a certain percentage
of their purchase of starch to tapioca
starch, at least to the extent to
which they are forced now to import
starch from foreign' countries, and
then fix up a quota for tapioca
starch.

Shrl A. M. Thomas: No import s
allowed now.

shri V. P. Nayar: Of industrial
starch?

Shr. A. M. Thomas: Nc
now.

import

Shri V. P. Nayar: I would like
Shri Thomas to verify the account
of sea trade. It is declining, but I
know that at least in Madras, starch
is still imported for the manufacture
of kumkum at considerably low rates
from Singapore and other places. 1
have actually seen them in the
godowns. ' '

Dr. Lanka Sundaram (Visakha-
patnam): What is the article he is
referring to?

Shri V. P. Nayar: Kumkum.
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Mr. Deputy-Speaker: What is the
red subitarce that is there?

Shri V. P. Nayar: That is some
chemical dye.

1 am speaking subject to correc-
tion; my friend, Shri Kanungo, can
tell us whether they have published
any notification totally banning the
import of starch. If there had been
a total ban on the import of starch,
my freind, Shri Thomas, will realise
that this particular legislation would
be superfluous, You are fixing an
import duty and you are maintaining
that import duty for a period up to
the 31st December 1955 only because
you have not banned the import
completely. If the import had been
banned. there was no question of an
amending legislation keeping up the
existing tariff wall till the 31st Decem-
ber 1935. ~

We are spending ever so much
under the Planning Commizsion. In
their report, you will find that crores
of Tupees are ear-marked for develop-
men: of small-scale industry. My
State and the neighbouring places in
the Malabar djstrict, produce the maxi-
mum amount of tapioca. I ask the
hon. Minister whether Government
have contemplated so far the setting
up of any factory which can consume
the starch which can be produced to
ensure a fair, high price to the tapioca
growers. It has come to stay: there
is no question of changing the six or
seven lakh acres over to some other
cultivation. It has to be done. We
are importing a considerable quantity
of glucose. The hon. Minister knows
that the Tariff Commission has also
gone into that and submitted their
report. We require liguid glucose
which is partly made here. We also
require the other type of glucose. Why
is it that Government have not been
able to set up a factory in the grow-
ing area or in some other suitable
place, by which the tapioca roots can
fetch a fair, steady price? it ean
also  be ensured thereby that the
article which is so verv wvitaily re-
quired for the pharmaceutical industry,

- to the tapioca
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for the confectionary industry, fl';'r
even so many other small industries,
is produced from indigenous sources.

I would also request the hon. Minis-
ter to seriously consider the question
of giving some subsidy until condi-
tions are restored to their normalcy.
It is not a: if Government cannot
give any subsidy. Government have
the means for doing it. and there is
a very strong case for giving subsidy
growers. It is not as
if hundreds of thousands of tapioca
plantations have come into the hands
of one or two individuals. You
have recently been to my State.
You will find that almost every patch
of land on either side of the road
wil] be planted with tapioca. You
know they take a lot of intere:t be-
cause this plays a very important
part as a cash crop and also as an
alternative in times of food crisis. I
therefore reguest that the hon. Minis-
ter may please consider whether
Government can take some steps,
some positive step:, by which a sub-
sidy could be paid to the tapioca
growers, to the cultivators, until such
time as the starting of industries
under the auspices of Government or
by Government's recommendation so
that the tapioca growers can be ensur-
ed a fair, steady price for all times
Until that iz accomplished, I urge the
Government of India to go to the help
of the tapioca growers, because we
have found that the Travancore-
Cochin Government has done precious
little about it. I think they have not
even cared to answer the questionnaire
sent by the Tariff Commission, So
that it is a matter also for the Centre,
especially in view of the assurance
given by the Food Minister that the
Government of India would step in
when prices went below the economic
limit. Here is a casein which prices
have gone four time: below the econo-
mic limit. 1 therefore once again
urge upon him to have the matter
discussed thoroughly with the Members
of Parliament who come from those
places, from those taploca growing
areas. and also with representatives
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of the growers who are presently in
Pelhi, and have very quick steps
taken in order to mitigate the hard-
ship which is caused by the policies
of Government to the tapioca grow-
ers of my State.

Shri Tulsidas (Mehsana West):
gir, I do not want to make a very
Jengthy observation on this Bill be-
caile this Bill isavery small and good
measure for giving protection to
different industries. In this, about
13 industries are involved.  There
are three industries which are dis-
continued to be protected.  There is
one industry in which the Tariff Com-
mission has made a report and in
the case of the other 10 indutries they
are being extended for a period of
one year, but there have been no
Tariff Commission Reports. This, in
my opinion, is a very undesirable
practice because from year to year we
hear about the extension of the pro-
tection without Tariff Commussion's
Reports. This House would naturally
be interested to know what the
Tariff Commission's views are on the
protection which is extended.

1 find that the Tariff Commission is
rather taking a very long time for
giving their reports whenever any
industry is submitted for their exami-
nation.

Dr. Lanka Sundaram: On the
contrary, it is more swift than it
should be.

Shri Tulsidas: But, the Tariff Com-
mission is a Commission which must
work quite in time and must give
the report as early as poszible when-
ever any industry is submitted to
them. I know that there are certain
limitations.  The Tariff Commission
naturally takes a Very comprehensive
survey of the whole industry and so
on. 1 nave been always feeling that
the Tarif Commission must be
strengthened. There is a provision
according to the Act that the Tariff
Commission should not consist of
more than 5 persons including the
Chairman. We are on the threshold
of the Second Five Year Plan. We
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want to increase our industrial poten-
tial in the country, not only of the
large-scale industries but also of the
small-scale industries, Therefore, it
should be proper that the Tariff Com-
mission must be in a position to giveto
the Government reports as soon as
any industry is referred to them. It
may be, that we are required to in-
crease the strength of the Tariff Com-
mission, They may require instead of
5, 7 members, Why should not the Gov-
ermment come forward and amend the
Act to increase the number of mem-
bers on the Tariff Commission?

Thus, every year coming forward
tor extenzion of protection from year
to year, does not give any protection.
In my opinion there is only a very
short-term protection and the indus-
try would like to know what is the
long-term protection. It may be that
next year the position may be differ-
ent. After all, they do not know
where they are.

Now, there is also the other aspect.
The Tariff Commission gives report
not merely for the protection by way
of increase in tariff, but there are,
ancillary suggestions also which are
made. They are, [ am sorry to say,
not properly locked into. I can give
you examples of a number of cases in
which the Tariff Commission has
given ancillary suggestions and they
have been always, if I may say so,
ignored. 1 will give you an example.
One of the non-fiscal measures of
assistance which the Tariff Commission
recommended was with regard to re-
duction in freights and rates structure
ana preference in purchase of stores.
Even with regard to— to give an ins-
tance—the automobile industry, the
Commission recommended the imple-
mentation of the recommendations of
the Motor Vehicles Taxation Enquiry
Committee’s Report, of reduction on
taxation, reduction of freight rates
ete.  But, nothing substantial in this
direction has yet been dune. This
is another aspect. .

I can al:o cite that in a number of
cases where the Reports are made,
they are not submitted to the House
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within the period according to the
Tariff Commission Act, that is, with-
in three months it must be submitted
to the Parliament. There is a proviso
of course, whereby the Government
can extend this period on account of
difficulties. But, I am afraid, too
much advantage is taken of this pro-
vi:o because in a number of cases,
after the Commission made the reports,
they have been submitted to this
House after a considerably long time.
Power and Transformer Report came
after 7 months; Cement Prices Report
came after 6} months; Sericulture
Industry Report came after six months
and so on. I think too much advan-
tage should not be taken of that pro-
viso. We should have the Report as
soon as it is submitted to the Govern-
ment within the time prescribed
under section 16(2).

Dr. Lanka Sundaram: What about
the businessman’s lobby?

Shri Tulsidas: Let them come to
a decision and indicate what is in
their mind.

There is another aspect. If the
Government feels that this examina
tion by the Tariff Commission should
take more time, then I say, there is
no other alternative but to have re-
sort to giving powers to the executive
to increase the import duty or reduce
the import duty, or to have the quan-
titative import control. Either of these
things must function; otherwise the
industry is always kept in the lurch
to know what protection the Govern-
ment is going to give them,

Sir, I have a certain experience
with regard to a particular Committee
of which I was member—the Import
Control Enquiry Committee. I know
there are difficulties. I can just give
one example. Here is the question of
soda ash. Now soda ash industry has
to be looked not merely from the
point of view of the industry as such.
but the articles which the inaustry
produces are also raw material to
other industries and therefore, those
industries which consume this raw
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material have also to be considered. It
has to be considered whether the
protection which is given to this
industry is more than what it should
be given, or is it that other industries
might suffer on account of the pro-
tection given to this industry; whether
we have to increase import of other
goods and so on. They are difficult,
problems, but & reasonble balance can
be struck and in that re:pect the
quantitative restriction of import
policy must be an instrument in the
hands of the Government. I know,
under the GATT which is at preseut
discussed in Geneva there is a certain
amount of restriction, but, in a coun-
try like ours which is undeveloped and
which has still to develop considerably,
particularly with the balance of pay-
ment position of thi: country. this
quantitative restriction is an instru-
ment in the hands of the Government,

. in spite of GATT restrictions, and that

should be utilised if this speeding up
of the Tariff Commission's Repor!s is
not adhered to. That is my feeling
and I hope the hon. Minister will look
into it.

Dr. Lanka Sundaram: Mr. Deputy-
Speaker, I think the House will join
me in congratulating the bon, Deputy
Minister for the dexterity with which
he has stated his case, being the mai-
den performance as Minister in charge
of the Bill.

-

My hon, friends Shri V. P. Nayar
and Shri Tulsidas have made a number
of points with respect to the lmpli-
cations of this Bill, and I do not want
to repeat the arguments used so far.
But, I think this House is entitled to
satisfaction on a very important cons-
titutional ang procedural point. You,
Mr. Deputy-Speaker, would recall
that when the first amendment to the
Tariff Bill was brought here by my
hon. friend's colleague Shri T, T.
Krishnamachari two years ago, I rais-
ed this question of composition.
powers and competence of the Tariff
Commission to deal with questions of
that character, My hon, frlend Shri
Tulsidas made xeference to inordinate
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«elays with respect to submission of
reports by the Tariff Commission. I
have before me a eomplete tabular
statement of the number of industries
remitted to the Tarif Commission,
and sometimes you see that it does
not take even six weeks to complete
an enguiry. I consider that this sort
of disposal of enquiries remitted to
the Tariff Commission is not in the
interest of the country. You would
recall, I hope, Mr, Deputy-Speaker,
that when I made this point nearly
two years ago, the Commerce Minis-
ter agreed with the suggestion made,
namely to strengthen the personnel
of the Tariff Commission and if neces-
sary to divide the Tariff Commissien
into ad hoc groups for immediate dis-
posal of enquiries. I would like to
%know from my friend what steps have
been taken specifically to strengthen
the composition of the Tariff Board.

While saying this, Sir, I would like
‘to draw your attention to another
point. There has been a tendency on
the part of Government to permit
members of the Tarif Board to va-
cate office and accept other employ-
ment. I consider it a very very dan-
‘gerous thing. An experienced man—
-this type is really very small now in
this country—has been lost to the
Tariff Commission. My hon. friend
the Minister knows to whom in parti-
<ular I am referring to. Also there
‘is another danger here, Sir, I am not
‘anxious that mere college professors
should be elevated to the position of
members of the Tarif Commission.
“The House would recall that, when for
the first time an Administrative Officer
from the Bombay Government was
.appointed as Chalrman, there was a
lot of eriticism in this House. On a
balance, I think, an Administrative
Officer, perhaps, is better placed to
discharge the functions assigned to
him as a member of the Tariff Com-
mission, than a mere college profes.
sor. If you analyse the names of the
gentlemen who are members of ‘the
Tariff Commission. you will see that
‘the requisite experience, ability and
scientific knowledge necessary for the
.sifting of data and arriving at con-
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clusions which are capable of guiding
government decisions s not available
among the persoanel of the Tariff
Commission. Most of them are my
personal friends, and I know them,
and indeed, I do know most of them.
I am not reflecting upon their inte-
grity or character. That has not
been doubted. But are they properly
equipped? Are they capable of dis.
charging their duties? Believe me,
sometimes more thdn a score of em-
quiries are remitted to this Tariff
Commission within one year. How
can they dispose of them?

- Mr, Deputy-Speaker: Does the hon.
Member suggest any cadre or any
training school for them?

Dr., Lanks Sendaram: If necessary,
Why not?

Mr. Deputy-Speaker: It is not ina
spirit of joke that I enquired. Pro-
bably you want s separate cadre of
men, a category of professional peo-
ple from whose ranks these people
could be drawn to the Tariff Com-
mission.

Pr. Lanka Sundaram: 1 guite ap-
preciate the spirit in which you have
made those remarks. I entirely agree
with the Chair. I shall make a con-
crete suggestion. Why don't they
take business executives, as an ex-
periment? Surely, why don't they
take business executives on the Tariff
Commission? Have they not done so
with reference to  the Industrial
Finance Corporation and other State
bodies which have come into exis-
tence in recent years? But that is a
guestion which has got to be investi-
gated properly. But the main point is:
the statutory limitaion of five members
for the Tariff Commission is insuffl-
cient to deal with the task entrusted
to the Commission. The result is, as
Shri Tulsidas has complained, in the
case of certain enquirles the Com-
mission takes too long a time and in
the case of certain other enquiries, the
investigations are too perfunctory,
with the result that the competent
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advice which is expected of the Tariff
Commission is not available to the
Government and ultimately to  the
country, When this matter was
discussed with him the hon. Minister
gave an assurance, a deflnite assur-
ance nearly two years ago that he
would try to strengthen the personne],
end that when the time comes for
strengthening the personnel of the
Tarif Commission, adequate exami-
pation would be made about the sult-
. abllity of the members to be selected.

Now, I would lke to spot-light
Yere only ohe point. Here, in the
Bill, we have ten industries in parii-
cular with referemce to which the
pon, Minister sought to extend the
protection time. I would definitely
say, without any compunction at all)
that this sort of legislation is trying
to circumvent the Constitution. 1
agree that my friend, the hon. Deputy
Minister, is helpless, when he found
that the protection has expired and
that the enquiry was not com-
pleted. Government then could
make up its mind whether the pro-
tection should be continued or not.
So, the best course is to postpone It
for one year! This sort of legislation
1s not good as far as the country’'s
mterests are concerned. 1 beg to say
with all humility that it is actually
circumventing the provisions of the
Lonstitution. I cannot take up the
position that I will refuse to vote for
this Bill, because I know the helpless-
ness of the Minister, He does not
xnow what he has to do, and he tri-
ed to move, as Shri Tulsidas has said,
by bringing in what you call an en-
abling Bill about protection for differ-
ent in@ustries for different periods.
an fact 1 am inclined to request the
hon. Minister to accept the amend-
ment which will be moved at the pro-
per time by Shri V. P, Nayar, Why
do you require one year
tais Bill? Why not you ask the
Tarif Commission to complete its
enquiry in six months’ time? Why
do you saddle the consumer with the
cost of protection without knowing
exactly whether the protection 18

more for
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justified in the circumstances? What
1 am making out is not a political or
a light-hearted argument, It is &
very definite point to be remembered
by the Government and this House,
before this Bill is assented to. 1 re—
peat that the Minister should consi-
der the amendment reducing the time
sought to be taken for extension of
the protection given to these ten in-
dustries. You will see that these in-
dustries are of disparate character.
Each one of them must be decided on
merits. But, on the other hand, you
find a sort of back-log of protection
programme just heaped up on this
House, on the spur of the moment,
simply because Government is unable
to maeke up its mind. I consider that
this matter has got to be loocked into,
I have no disposition to oppose the
Bill because 1 know it has got to be
gone through for the sake of extea-
sion of protection. Now, this has
come here three times—these amend-
ments to the Tariff Act—in the present
Parliament. Government, I  hope,
will certainly take steps early enough
(a) to ensure that the personnel of

. the Tariff ‘Commission is ytrengthened

and (b) that adequate advance notice
is taken of the time factor—when the
tariff protection is going to expire in
respect of certain industries—and
make adequate enquiries justifying the
need for protection before asking the
House for extension of protection,

Shri Jhunjhenwala (Bhagalpur Cen-
tral): The points which I wanted to
make ocut have already been covered
by the previous speakers, but they are
so important that if 1 take a few
minutes of the House by placing the
same from my point of view, it will be-
quite justified. As has been pointed
out by my hon. friend, Shri Tulsidas,
every year the Government comes up
before the House saying that protee-
tion should be extended or discontinu-
ed in respect of certain industries;
without having the report of the Tariff
Commission and placing the same be-
fore the House in order to judge and
find out whether that protection is
justified or not, it is difficult for the-
House to proceed with the matter.
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Secondly, as has been pointed out by
my hon. friend, Shri Tulsidas, in res-
pect of the industries to which protec-
tion is being granted, the man who
starts the industry does not know, and
is not in a position to judge as to how
long this protection will continue, and
so, he cannot work with full attention
and energy.

Dr. Lanka Smndaram: He cannot plan
out.

Shri Jhonjhmnwala: I thank my
friend. He cannot plan out that is a
proper expression. He should be en-
abled to proceed with certainty. These
are the two things which the Govern-
ment should look into. Before they
come with any other Bill of this nature
in future, they should see that Parlia-
ment has got the Tariff Commission's
report before it. Or, just as has been
pointed out, Goverrnunent should take
executive power and their department
should study the problem, whether pro-
tection should be given to a particular
industry or not. This is not a good
procedure but at least if we have the
report of the department, we will be
able to judge whether protection should
be given to any industry or not.

We have got the Five Year Plan, and
shortly we shall be having another
Plan. We shall be starting more and
more industries, and the Tariff Com-
mission should be fully equipped so as
to give its full attention to the Plan.
As has been said by my hon, friend,
Dr. Lanka Sundaram, the Tariff Com-
mission is so much overworked that at
times they cannot do full justice, while
sending their recommendation, and this
. aspect namely, whether they are fully
justified in recommending protection
or not becomes a question. So. they
must be fully equipped with sufficient
staff to give sufficient attention to all
the problems which are presented be-
fore them.

Now, under the GATT, we are under
an obligation not to raise the tarif
protection duty on particular articles,
unless we negotiate beforehand. It
the Government or the Tariff Commis-
sion does not take proper action, does
not give the report in time or does not
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review the position of those articles—
whether any further protection for
those articles is necessary or not—we
shall go on losing our foreign exchange
and we shall not be able to develop
our industries also. Take the case of
dye-stuffs. We are importing dye-
stuffs to the extent of Rs. 10 crores a
year and for the last one year or so,
we have not ordered any. What has
the Tariff Commission to say on this
point? I understand it i{s more thanm
a year now, and the Tariff Commission
has not reported on this. This is
very important thing. TUnder .the
GATT obligations, we cannot increase
duties as such, we have to see that at
least the reports on these items are
truely made and particularly looked
into. If the Tariff Commission cannot
lock into these things, the Government
should have a department which should
look into those points and give reports
so that negotiations can be carrled omr
with GATT to enable us to increase
duties on these items.

There is one other point regarding
which I have got a representation, and
that is in respect of a village industry
in my State—the button industry in
Champaran. The protection for this
button industry has been discontinued,
Unfortunately, I have not got those
facts and figures. They say that be-
cause this protection has been remov-
ed, the industry will die. I shall pass:
on that representation to the Commerce
Minister. It is not with me at present.
Government should look especially to
these village and small-scale industries
which are developing in villages and
districts and see that they are properly
protected.

Shri A, M. Thomas: I would have
followed the lines that have been
adopted by the three previous speakers
had it not been for the urgent neces-
sity -of bringing to the notice of the
Government one or two burning ques-
tions of my State. My friend, Shri
V. P. Navar has touched on that ques-
tion. I would also wish to supplement
his remarks by certain other {facts.

One of the provisions in the Bill pro-
vides for the extemsion of the period
of protection till the 31st of December
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1955 to ten industries which the Tariff
Commission are enguiring into.
Among those ten, we flnd two items,
viz. starch incuding sage flour and
farina and glucose. About these, I
‘wish to offer a few remarks.

My friend, Shri Nayar, has told the
‘House that the conditions now existing
in the tapioca industry of my State are
really distressing from the point of
view of the tapioca growers in the
‘States of Travancore-Cochin and
Madras. It is alarming also if it is
viewed from the economic point of
view of the two States, especially of
“Travancore-Cochin. When we are
attempting to give protection to any
industry, what is to be enquired into
and examined is the possibility of in-
ternal development of that industry so
as to reach self-sufficiency and if possi-
ble examine the possibilities of deve-
lopment for an export market. I sub-
mit that nothing substantial has been
done in the matter of this industry
which I have pointed out and so I join
with my friend Shri Tulsidas Kilachand
in charging the Government with
-omission to implement the ancillary
recommendations that are generally
made by the Tariff Commission. We
find from the note that has been cir-
-culated by the Ministry of Commerce
-and Industry that with regard to starch
‘industry including sago flour and farina
the number of existing units is only
18. The estimated domestic demand is
55000 tons per annum whereas the
actual production in our country in
1951 was near about 8.793 tons. In
1952 it was about 7,762 tons but in
1953 there is an improvement and the
-production was about 17,193 tons. In
1954, up to August it has been 26,349
tons. I should think that the possi-
bilities of expanding this industry in-
ternally have not been exploited pro-
perly.

I would like to bring to the notice
of the Central Government the Tapioca
Enquiry Committee’s report. It was a
‘Committee constituted by the Govern-
4ment of Travancore-Cochin and presid-
-ad over by no less a person than Dr. P.
J. Thomas who was Financial Adviser
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to the Government of India and who
was also Chairman of a Committee
constituted prior to the Kanungo Com-
mittee to enquire into the conditions
of the handloom industry. 1 should
think that proper value should be
attached to the recommendations con-
tained in that report. My friend just
referred to the acreage of tapioca cul-
tivation in my State. According w0
Government statistics it is 5,40 6497
acres in Travancore.Cochin alone. Ac-
cording to the statistics collected by
the Board of Statistics in Travancore-
Cochin by a speedy sample syrvey
method, the figures for Travancore-
Cochin will come to about 1425817
acres. The importance of tapioca cul-
tivation from the point of view of the
economy of my State is self-evident
from these figures. The total produc-
tion of rice from that State is about
2:7 lakhs tons. The total production
of tapioca from six lakhs of acres has
been pointed out to be about 7-6 lakhs
tons. When we take the valuation of
these two crops we find that it will
come to about twenty and odd crores
of rupees if a reasonable price is got
for the tapioca. This is double the
value of the rice that we have got in
that State. So, it will be found that
it has got a substantial place in the
economy of the southernmost State. It
contributes to the food supply and
also the national income of that State.

1 want to emphasise one aspect which
is quite relevant to the discussion; the
industrial possibilities of tapioca in re-
lation to the industries to which we
give protection. It is unfortunate that
this valuable raw product is not put to
any proper industrial use. The chiet
industrial use of tapioca is for making
flour. starch and starch products like
dextrin, sago, glucose and power al-
cohol. Good biscuits, it is stated, can
e manufactured from this. I would
particularly refer to chapter 7 of the
report, which 1 have referred to, in
which it has been stated:

“During World War I, when
Dr. S. G. Barker was the Director
of Industries, Travancore State, an
elaborate scheme was prepared for



2855 Inrdian Tariff
the manufacture of tapioca flour
on a large scale, and machinery
for this was ordered from Java.”
But nothing took place after that.

An Hon. Member: What happened to
that?

Shri A. M. Thomas: I am very glad
that the hon. Minister in charge of the
cottage industries is piloting this Bill
and he would do well to take note of
't%is, I may refer in passing that it is
found here that there are tremendous
possibilities of an export market for
the tapioca products. In fact clean
tapioca has an extensive world
market. It will sell readily anywhere.
Imports of tapioca flour into the United
States of America amounted to 280
million 1bs. in 1946, Although Brazil
was the main supplier, Indonesia had
also a part in it. There are possibilit-
ies of even capturing the United States
market by our country. Dr. Thomas
also refers to the industrial possibilit-
jes and refers to the possibility of
manufacturing starch which is im-
portant for the textile industry. It
can be used in textile sizing, for
colour printing of fabrics, for paper
making, for manufacture of adhesives,
{or making moulded articles, etc. Even
in leather industry it can be used.
It can also be used in laundry work
and in pharmaceutical and tiolet pre-
parations. These are the various uses
which this raw material can be put to.
I am drawing attention of the Govern-
ment specifically to this aspect.

My friend, Mr, Nayar, referred to a
point. The price of taploca per b,
has fallen to three pice. The economic
price according to this Committee—my
triend had stated quite vorrectly—will
be from O to 12 pice. Frantic tele-
grams are reaching all the Members
of Parliament from that State and the
Government also with regard to the
deplorable conditions that now exist
among the growers of tapioca. It has
-also been stated that it is possible to
export a considerable quantity of
starch so that the present distress may
be alleviated. 1 can understand that
we are not self-sufficient in the matter
of starch. But the price of the maize
starch has fallen down in value to such
an extent that the tapioca starch is not
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at all in demand. I understand that
there is demand for this starch in
foreign countries and I would suggest
that Government might allow exports
of substantial quantities of starch, even
as a temporary measure, so that the
growers might get reasonable price for
the tapioca tubers.

1 just now referred to the industrial
possibilities of tapioca. 1 understand
that representations have been made to
the Central Government for starting
a factory for the manufacture of starch
and sago on a small scale as a cottage
industry. ‘That is why I said earlier
that I am glad that the hon. Deputy
Minister who is in charge of the
cottage industries is piloting this Bill
One memerandum states:

“It has been stated by Shri 8. N.
Rao who is one of the greatest tex-
tile experts in India, that topioca
starch is better than maize starch
in many respects in its application
to the textile industry. As stated
by his in his sarticle in the Textile
Journal in its issue of August 1954,
the tapioca starch on account of its
property of penetration and ade-
quate surface protection and its
shorter boiling time and its ability
to form a smooth non-scaly and
elastic film, is sure to replace the
maize starch in its applicatiea in
the textile industry. Further, the
value of tapioca starch has been re-
cognised even by more advanced
countries like the U.S.A. where, as
against the 800 million 1bs. of corn
starch and 20 million Ibs. of pctato
starch locally produced, 300 million
Ibs. of tapioca starch are being
annually imported.at a higher rate
than the rate ruling for corn starch.
Thus it can be seen that the tapioca
starch industry has anlimited scope
for development.”

2 PM.
I read only one paragraphl from

the representation that has been
made to the Central Government
just to emphasise the importance

of the statements contained in their
representation. 1 trust that Govern-
ment would bestow its attention on this
aspect,
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Last time when the Tariff (Second)
Amendment Bill came up for discus-
sion, seeking to give protection for the
sago industry, the importance of deve-
loping the tapioca industry was men-
tioned and the hon. the Commerce
Minister, Shri Karmarkar, who pilot-
ed that Bill gave an assurance that the
various suggestions made would be
forwarded to the Food and Agriculture
Ministry for appropriate action. Sir,
I beg to submit that in these matters
there is no proper Co-ordination be-
tween the two Ministries—the Food and
Agriculture Ministry and the Com-
merce and Industry Ministry. These
are matters on which the early atten.
tion of Government must be bestowed.
Suggestions sent to one Ministry lie
there for considerably long time, and
nothing is done either on a long-term
basis or even on a short-term basis
within a reasonable time. Here is an
instance in which the two Ministries
should jointly find out some methods
by which the vast population of my
State can he protected.

With these observations I welcome
this Bill. Though it is a mon-contro-
versial measure, the aspects that 1
have now placed before the House, I
hope, will be given due and weighty
consideration.

Shri Kasliwal (Kotah-Jhalawar):
Mr. Deputy-Speaker, Sir, it is un-
fortunate that we are discussing this
Bill in the absence of any report from
the Tariff Commission. This Bill pro-
poses to extend protection to ten in-
dustries, In respect of most of these
ten industries th®e was discussion
last year also. There was one import-
ant point which I raised at that time
and I propose to raise again: the ques-
tion relating to the rated capacity of
these industries.

Mr. Deputy-Speaker, you will see
that out of the ten industries, there
are seven which are producing much
below their rated capacity. Their
rated capacity is very high and they
can meet and they are capable, of
meeting the entire domestic demand,
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but their production is extremely low
with the result that today we have to
import large quantities from abroad.

Take the case of the starch industry
itself. My hon. friend Mr. Thomas
just now said that the estimated domes-
tic demand was 55.000 tons per annum?
But what was the actual production?
17.000 tons. The rated capacity of
only eight units working at present
was 43,000 tons. Take the case of
the glucose industry. The estimated
domestic demand is 3,500 tons; the
rated capacity is 5,300 tons; in 1953
the actual production was 102 tons; in
1954 the actual production is 130 tons.
Take the case of the calcium chloride
industry. The estimated demand is
800 tons; the rated capacity is 2,800
tons. But what is the actual produc-
tion? The actual production in 1953
was 649 tons: in 1954 January to June
219 toms. Similarly, Mr. Deputy-
Speaker, take the case of the Titanium
dioxide industry, alloy tool and special
steels industry, iron or steel machine
screws industry, iron or steel baling
hoops industry. The rated capacity is
there. But why are these industries
not producing up to their rated capa-
city? I made this insistent enquiry
last year from the Commerce Minis-
ter and he gave an assurance that en-
quiries will be made into the rated
capacity of these industries. He said
that at the present moment an enquiry
was being made into the engineering
industry. We do ont know what en-
quiry has been made into the engineer-
ing industry. I want to know from the
Deputy Minister whether he proposes
to make any enquiry into these indus-
tries which are producing far below
their rated capacity.

Dr. Lanka Sundaram: Is it the hon.
Member’s point that these industries
are keeping their production low to
qualify for this benefit?

Shri Kasliwal: I cannot say I amr
really unable o say. But I make this
query: why should protection be given
to such industries who refuse to pro-
duce up to their rated capacity.
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There are three other industries
which I must say are producing up to
their rated capacity, especially the
artificial silk, the grinding wheels in-
dustry and the soda ash industry. 1
want to say a word about the soda
ash industry. There are only two
units working in the ccuntry: the Tatas
and the Dharangdhara Works. In
their Report the Programme of Indus-
trial Development the Planning Com-
mission said that it is very important
that the soda ash industry should be
given a fillip. They said that some
more units should be established. But
what do we find?  Although four
years have passed. no unit has been
established. As the Report of the
Planning Commission said it is neces-
sary that the development of new units
should be actively encouraged and sup-
ported by the State. But up to date
no step has been taken to develop the
soda ash industry. I hope the hon.
Minister will keep this particular point
in mind.

As against this, Mr. Deputy-Speaker,
so far as the grinding wheel industry
is concerned, the rated capacity of one
unit is sufficlent to meet the needs of
the country, I find that two more units
are now coming up. I do not know
why these two more units have been
permitted, especially when these two
units which are going up have a large
foreign capital. That is all I have to
say.

Shri V. B. Gandhi (Bombay City-
North): Mr. Deputy-Speaker, we in this
House can give our general support
to this Bill. The Bill divides itself
into three parts: one part deals with
the granting of protection to the leaf
spring industry; another part deals
with the extension of protection for
a further period of one year to certain
other industries,—ten in number; and
the third part deals with the with-
drawal of protection in respect of three
industries.

Now, Sir, so far as the protection
granted, or proposed to be granted, to
the leaf spring industry is concerned,
we heartily support the measure. Leaf

»~ spring industry, Sir, is a very impori-

ant ijndustry in the automobile field
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and we are glad that this industry is
now going to have a more or less
certain future before it. The deve-
lopment of this industry will fill an
important gap in our programme of
producing a complete automobile in
this country with all parts made in
India.

Now, coming to the other part which
deals with ten industries, in respect of
which protection is going to be extend-
ed for another period of one year, [
must say that it is not very creditable
to a Ggvernment to have such a long
list yeflr after year to place before
this House and ask the permission of
the House to continue protection. This
is rather acting blindly. (Dr. Lanks
Sundaram: Helplessly.) In this con-
nection 1 add my voice to the case
made out for increasing the Tariff
Commission personnel, the case as made
out by three speakers who preceded
me, namely Shri Tulsidas, Dr. Lanka
Sundaram and Shri Jhunjhunwala.
Tt is not so much against the existing
personnel; I would like it to go on re-
cord that the examination and the re-
ports as made of these industries by
our Tariff Commission are of very
high quality. What the Commission
suffer actually from is probably they
are under-staffed, they probably need
additional personnel. I have my own
doubts whether the suggestion made
by Dr. Lanka Sundaram is practicable.
I mean his suggestion with regard to
an effort to be made to draw on busl-
ness executives for filling the person-
nel of the Commission. He referred
to the Board of the Industrial Finance
Corporation. I do not think that ana-
logy cafi Be stretched too far, because
the Board of the Industrial Finance
Corporation meets only occasionally,
probably once in two months or three
months, whereas the work that the
personnel of the Tariff Commission is
called upon to do requires continuous
day-to-day work. Anyway the diffl-
culties should not be allowed to keep
us from taking active measures to add
to the strength of the Tariff Com-
mission.

Dr, Lanka Sundaram: What about
the College professors? Are they to
continue every time?



2861 Indian Tariff

Shri V. B. Gandhi: T do not mind if
College professors of a suitable stand-
ard are taken up in a kind of a
secondary cadre and trained., along
with the present personnel.

Anyway 1 hope Government is not
holding back this very desirable move
only on the score of cost, because
the cost is being paid by the industries
as well as by the community so long
as this kind of under-staffing of the
Commission continues. Here in this
Bill are ten industries. Their fate
is in the balance. They do not know
whether their protection is goink to be
continued or whether it is going to be
withdrawn or whether it is going to
be modified. That is a very unsatis-
factory state of things for important
industries, such as we find included
in the list of these ten industries, to
be in. And the cost is also; 1 think,
unethical in this sense that if some
of these industries are industries in
respect of which ultimately the decision
of the Commission is to reduce or 1o
abolish or to withdraw  protection.
then that protection should have been
withdrawn now and not a year from
hence, and during this period of one
year the community would have paid
and the industry would have gained,
I think, in a manner in which it did not
deserve to gain, It is in this sense
that both the industry as well as the
community is paying for this inaction
on the part of the Government. It is
a very urgent problem and my plea to
the Government would be that serious
attention should be paid to this defi-
ciency in the present set-up of our
Tarifft Commission.

Shri Kanungo: 1 am extremely
obliged to all the hon. Members who
participated in the debate, because on
the whole the purpose of the Bill has
been supported by and large.

Dr. Lanka Susdaram: Small consola-
tion to you!

Shri Syamnandan Sahaya (Muzaffaz-
pur Central): There is nothing perfect
in this world.

Shri Ksmnmmgo: As Mr. Gandhi has
pointed out, the Bill has got three
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parts. Regarding the first part, name-
ly protection given to the leaf springs.
industry, there is a unanimity of
opinion. So I need not dilate upon it.

Regarding de-protection of the three
industries there has been no comment,
and the facts being in the possession
of the House from the reports and re-
solutions placed before it I take it that
it has got the support of the whale
House.

Regarding the third part, namely ex-
tending for a year protection to the
ten industries which are enjoying pro-
tection at the moment, I must agree
that there is great force of argument
on that. But the House has to re-
member that the complexities of our
problems are so many that perhaps
this was not' anticipated at the time
when this particular procedure was
undertaken. Parliament in its wis-
dom has decided that it will consider
subjects on the advice of an indepen-
dent tribunal. Whether the tribunal
is adequate or inadequate, that is the
point that has to be decided. There
is considerable force in the argument
that when ten reports become arrears
there is need for examining this
question.

But in extending this protection for
one year, I suppose the House is not
doing any violence to itself or to the
industries.  After all, based on the
report of the Commission, the House
has considered and granted them pro-
tection for a given number of years.
If a repsrt could have been available
within the stipulated time, then the’
matter would have come to the House
whether the protection should be con-
tinued or discontinued. But I think
extending by a year that protection, in
most cases, will not be unfair, for the
simple reason that it is maintaining
the status quo. 1f a particular in-
dustry was very bad—which I hope
will not be amongst the ten, or there
might be one or two—then it will be
certainly hitting the consumer to a
point. This position merely indicates
that protection when granted must be
for a sufficiently long period to assess
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its results, or there must be a continu-
nus enquiry going on—a sort uf Tariff
Commission working two shifts or
three shifts, whatever it is. These are
the two alternatives. And these points
have got to be considered by Govern-
ment  Certainly it is not a satisfac-
tory thing either from the point of
view of the Government or from the
point of view of the House. But it
certainly does not bring in that amount
of uncertainty as has been made out
by some of the hon. Members. Who
are the parties mostly interested?
Apart from the consumer—I suppose
the consumer is the most interested
because he has got to pay higher or
lower prices for it—the two parties
mostly interested are the producers
and the importers. Now, the time-
lag betwéen a particular measure and
jts implementation either for 'de-
protection or protection is sufficiently
long to enable them to plan their pro-
duction or impert policy. In the
matter of imports, I suppose judging
from the opinions expressed by the
Import Advisory Committee, the posi-
tion is satisfactory and ijghas met with
the approval of the body of importers
as a whole. Most of the licensing
periods are on @ half-yearly basis.
Therefore, the conditions are improv-
ing steadily.

As far as Dr. Lanka Sundaram’s
proposition that it is a violence upon
the Constitution is concerned, I do not
express any opinion on that. but I may
agree to a certain extent that it would
have been fairer if the reports could
have been made available in time.

Dr. Laska Sumdaram: Tweedledum
and tweedldee.

Shri Eanungo: Yet, the speaker
himself has admitted that the work
which is loaded upon the Commission
is such that it is physically impossible
for them to turn out the work expect-
ed to them. Of course, the House
xnows, judging by standards five years
back, the Commission has been pro-
vided with a certain amount of spe-
cialised staff for helping them, but as
1 have said earlier the position  re-
quires review and serious considera-

~ tion.
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Another point which was made by
Shri Kasliwal was about the rated.
capacity and actual production in the-
zip fasteners industry which is being.
deprotected by this particular Bill. A
study of the report wili show that
there is ample rated capacity for pro-
duction in that particular industry, but
the industry has not been able to pro-
duce anything. There are several’
factors. There are demand factors,.
consumer resistance factors, and hund-
red and one factors; and of the most
important things is to rationalise the-
management of the units. If the:
management is not rationalised—and
1 lay emphasis upon that—the capacity
there cannot be utilised fully. of
course, it is desirable that whatever
productive capacity there is must be
utilised to the full, as that will be get-
ting an economic return for the invest-
ment from the capital point of view.
By and large I suppose we are pro-
gressing in that direction.

Judging from the figures of produc-
tion of starch, the House will notice
that the production is increasing year
by year, and in several other indus-
tries, the same phenomenon is being.
observed.

Shri Kashwal: Glucose is going
down.

Shri Kanongo: There might be:
several reasons for it. When the en-
quiry is taken up, the Tariff Commis-
sion may be able to point out what are
the reasons, why this has happened,
and whether those reasons could be-
corrected or not.

Dr. Lanka Sundaram: May I inter-
rupt the hon. Minister on a point? On
this rated capacity question, is Gav--
ernment prepared to give a direction
to the Tariff Commission to make sure
that the industry is not keeping pro-
duction too low to qualify for this
benefit and still arrange for imports of
the stuff to come in? That is the
ecrux of the problem.

Shri Kanungo: A direction is not
necessary. 1 suppose they have got to-
judge the totality of circumstances:
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and recommend to the Government
‘whether protection is necessary or not.

Dr. Lanka Sundaram:; But the figures
given by Shri Kasliwal are clear on
this point. No particular industry has
stepped up production, proportionate
at least to its rated capacity.

Shri Banungo: It is quite possible
that under given circumstances, the
actual production may be much less
than the rated capacity. That does
not hurt very much. It all depends
upon the time etc.,

Shri Syamnandan Sabaya: The
time, place and the recipient.

Shri Kanungoe: But by and large
I will say that the particular indus-
tries which we are protecting or de-
protecting, and a large number of
them which are given temporary pro-
tection for a year, or enjoy protec-
tion, have proved their worth.

Regarding the point which Dr, Lanka
‘SBundaram and Shri V. P. Nayar made
out, as to why it should be for one
year, 1 may say it is for abundant
caution, You have the example in
the past, that wherever reports are
available, Government have taken de-
cisions quickly, much earlier than
the stipulated one year period, and
they come up before the House with
legislative proposals. Therefore, in
this particular. instance, as soon as
the reports are available, Govern-
ment will immediately take steps. It
may be within three months, six
months or nine months, but......

Shri Syamanandan Sahaya: If nine
months are over, no difficulty after
that I suppose.

Shri Kanungo: Therefore, this one
year period is asked for simply by
way of abundant caution, and we
.are not asking the House to spend its
‘time on a matter which is not of very
great importance at the moment.
“Though we have asked for this time,
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we hope we will be able to do it in
a shorter time.

Quite a large amount of time was
taken particularly by Members from
Travancore-Cochin on the utilisation
and price of tapioca. For years
tapioca has keen the talk of the town,
so to say. When we were short of
food, people thought that tapioca
would carry us through and we start-
ed saying that tapioca should not be
exported, it should not be used in
industry, it should be conserved for
food purposes etc. But today, as I
understand it—and I think it is cor-
rect—and as the Members mentioned
it, the prices are going down, and
the producer or the farmer of tapioca
is being hard hit. I should say that
is a problem which is part of the
bigger problem of agricultural price.
Even if the entire starch requirements
of the country would be available
from the source of tapioca, that
would not be encugh to bolster wup
the prices. The price of tapioca is
going down, the price of rice is going
down—whether it is good or bad for
the total economy is another matter
—and if we want to bolster up the
price of tapioca, one small effort in
that direction might be its utilisation
for starch manufacture, but it will
not wholly support the price of tapio-
ca. That has got to be tackled from
the background of protection for agri-
cultural prices. And, as a matter of
fact, judging from the progress in
the manufacture of starch we are
making in the country, I believe in a
very short time we will be producing
the entire amount which we need.

Shri Jhunjhunwala has mentioned
about the button industry. I would
refer him and the House to the Re-
solution of Government dated 28th
November, 1953, in which on the
basis of the Tariff Commission’s Re-
port, a part of the protection to the
button industry was taken out, but
the rest of it was maintained.

In regard to glucose, Shri Kasli-
wal has maintained his stand that
protection should not be continued,
In their Resolution, Government
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have observeg that the production of
glucose has gone doww Government
have also warned that if the condi-
ticus do not improve, then it will not
be possible for them to continue the
protection on glucose, for after all
Government owes a duty to the con-
sumers also. National economy is
one of the important factors, but it
has got to be balanced with the in-
terests of the consumers as a whole.
If protection does not give the right
incentive, and is not able to raise the
right incentive from the people to
take advantage of it, then Govern-
ment have reluctantly got to look into
the interests of the consumers and
drop it.

Bhri Velayndhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Just like the All India Radio, there
is occasiutial silence.

Shri Syamnandan Sahaya: Silence
is sometimes more expressive.

Shri Kanungo: I am sorry for it

As I have said at the outset, as
there is almost practical unanimity
on the purposes of the Bill, I sub-
mit that the House must- accept
the Bill.

Dr. Lanka Sundaram: Silence is a
token of the peroration.

An Hon. Member: The silence was
because of Shri Velayudhan who was
very eager.

Shri Kanungo: Now, he has missed
the bus.

Mr_ Deputy.Speaker: The question
is:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

The motion was adopted,
Claoses 1 and 2

Mr. Deputy-Speaker: Now, we
shall take up the clause by clause
consideration. There is ome amend-
ment by Shri V. P, Nayar to clause
2, But the hon. Member is absent.
There are no other amendments to
this Bil.

568 LSD—1.

14 DECEMBER 1954 (Third Amendment) Bill

2868

The question is:

“That clause 2, clause 1, the
Title and the Enacting Formula
stand part of the Bill.”

The motion was adopted.

Clause 2, clause 1, the Title and the
Enacting Formula were added to the
Bill

Bhri Kanungo: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: Motion moved:
“That the Bill be passed.”

Dr. Lanka Sundaram: This debate,
as I have said earlier, need not have
been the cause of any controversy. I
have said that ‘there is no disposition
on the part of any of us here, belong-
ing to either side of the House, to
obstruct the progress of the Bill.

Now that the hon. Minister of Com-
merce and Industry is present here,
I would like to have an assurance
from Government on two points,
One is that the hon., Minis-
ter has given us an assurance two
years ago about strengthening the
personnel of the Tarif Commission.
I repeat that demand now, and I
want an answer. 1 want the earlier
assurance to be carried into effect,
because it has not been carried out so
far.

The other point is more important
to my mind. The question of rated
capacify has been raised in this
House times out of number. The
short ‘point concerning this Bill is
this. In the case of those ten indus-
tries for which protection is sought to
be granted for another one year, and
also other industries, as they will
come up from time to time, is it a
fact—I am only posing a guestion—
that certain industries which are
granted protection are not making
efforts to increase their actual pro-
duction up to the rated capacity, in
order to qualify themselves for con-
tinued protection? ] am sorry I have
put it in a very roundabout way,
because I am not here prepared to
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charge any particular industry with
deliberately cheating Government by
keeping production low. An invesu-
gation is necessary into this question.
If that is the case, the industry con-
cerned will not be, or should not pe,
entitled to protection. I think thus
is a matter which has got to be look-
ed into very carefully.

My hon. friend the Deputy Minister
gave me a negative answer, when I
asked him, why do you not give a
directive to the Tariff Commission
specifically to investigate into this
point, and to make the report comple-
tely clear that every effort has been
made by the industry concerned to
step up the production to the rated
capacity, before it is qualified for
getting the protection to be conti-
nued.

The Minister for Commerce and In-
dustry (Shri T. T. Krishnamachari):
Directive to the Tariff Board?

Dr. Lanka Sundaram: My hon.
friend the Deputy Minister said
earlier, in the course of the first read-
ing, that such a directive is not ne-
cessary. 1 would like the hon. Min-
ister of Commerce and Industry, now
that he is present here, to answer this
point. Whether a directive is neces-
sary or not is a small point, but the
major point is this. Have Govern-
ment satisfied themselves in the case
of every single industry asking for
continuance of protection that the
rated capacity is sought to be reach-
ed? If that is not sought to be reach-
ed, what steps are Government taking
to ensure that such a position is
reached? Otherwise, the consumer is
mulcted, and I am sure this House
will not be a party to the consumer
being mulcted.

Shri T. T. Krishnamachari: I must
apologise to this House for not hav-
ing here during the earlier discus-
sions. On the two points raised by
my hon. friend Dr. Lanka Sundaram,
I think I might be able to give some
snswer.

In regard to the question of the
strengthening of the Tarif Commis-
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sion's staff, we are trying to streng-
then the staff. The question of per-
sonnel of the Commission itzelf is a
matter which has been engaging my
attention. We found on a survey of
the inquiries, that there has been a
falling off in new inquiries. I may
tell the House the reason why
there has been a falling off. There
are two ways in which incidental
protection has been afforded to indus-
tries. One happens to be the regu-
lation of imports partly by Q.R.'s.
The other happens to be the large-
scale increase in customs duties, which
we have effected over the last two
years for revenue purposes. That
has necessitated, or rather that has
occasioned some reluctance on the
part of many of the industries to
come and ask for protection. Hon
Members would have found even in
regard to the industries for which
the House is granting protection, in
some cases, the revenue duty is higher
than even the protective duty recom-
mended. For instance, the Tariff
Commission has recommended that
the zip fasteners industry be depro-
tected. Nonetheless, we are still ecar-
rying on 66/2/3 per cent. duty on it
for revenue purposes, because it is an
article which is only—what you may
call—a semi-necessity—I would not
call it semi-luxury. We do like zip fas-
teners for various purposes, but I
think we could pay a little more
price for it in order to augment the re.
sources of the state,

That being so, the quantum of work
that we can envisage by means of
regular new inquiries is tailing off.
The responsibility of the Tariff Com-
mission in order to keep the indus-
tries for which protection has been
granted at the expense of the consu-
mer is undoubtedly very great, and is
one which I have to call the atten-
tion of the Tariff Commission to
every now and again. I must tell the
hon. Member that I am keeping close
touch with the Tariff Commission, in
the manner in which I could possibly
do without impinging on their inde-
pendence. Recently, before we sent
a delegation to the GATT, we got the
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members of the Tariff Commission
here, we got the members of the
Planning Commission we had the de-
legation to tne GATT with us, and
all the concerned Departments; and
we ha? a full-dress discussion. I am.
therefore, trying to the extent of my
ability, to get the Tariff Commission
integrated with the policies which
Government are pursuing. But it is
a matter of time. It is very diffi-
cult. 1 do not mind confessing that
the work which I probably commen-
ced about two years back is just tak-
ing shape mow. It takes time.

In regard to staff, what is more im-
portant than even the personnel of
the Tariff Commission happens to
be the staff of the Tariff Commission.
Here, we have been having an enor-
mous amount of difficulty in getting
technical staff. We cannot afford to
pay them as much as private service
will pay them. These difficulties have
to be faced, You know also the nor-
mal method of recruitment; we can-
not bypass the TUPSC. And the
UPSC is loaded with such a lot of
work that if we send up a requisition
tor the appointment of two cost ac-
countants and two technical person-
nel to assist the Tariff Commission, it
takes about a year.

These things are there which impe-
de progress with the larger quantum
of work that they have to do. Now
and again we are sending them a
number of new references by way of
price inquiries and that sort of thing.
I am keeping in very close touch
with the Tariff Commission, There
are some changes on the administra-
tive side which I have recommended
they should make; 1 do not say it is
a perfect machinery, but we are try-
ing to make the machinery as perfect
as possible.

In regard to the other matter that
he has raised, that is, the question of
rated capacity, whether the indus-
tries enjoying protection are using it
or not, it is again a matter where
progress has been slow. ! do not
mind admitting it. Progress has been
slow merely because of the amount
of personnel at my command, and
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the degree of concentration that we
are able to bring to bear on the pro-
blem. It is one thing to be able to
send for the industry and tell them
‘you are doing wrong’ and another
thing to get the information for you
to enable you to do that. That we
are watching with a great deal of
keenness. To a very large extent,
the Tariff Commission and the Gov-
ernment are depending on the De-
velopment Wing that 1 possess. I
niust confess that the Development
Wing that I have at my disposal is
entirely inadequate even to fulfil a
moiety of the ambitions that we have
in regard to industrial progress in
this country. But so far as rated
capacity is concerned. I have often
times told the House that ‘rated
capacity’ itself is sometimes a very
misleading term. In the case of one
particular industry, electric bulbs,
where for reasons of giving some pro-
tection to the weaker units we had,
more or less streamlined production
all over, we had to go and assess the
rated capacity again at the govern-
ment level, not accepting what the in-
dustry had said. We found that we
had te bring down the rated capa-
city in many cases. So I say the
term ‘rated capacity’ is a somewhat
misleading term. Nontheless, I do
agree.

Dr. Lanka Sundaram: May I inter-
rupt the hon. Minister? What is the
machinery available to him today
to investigate the actual production
conditions ingide every industry be-
fore it comes before the Tariff Commis-
sion, to satisfy himself that the in-
formation given is accurate?

+ Shri T. T. Krishnamachari: As I
said, I am entirely dependent on the
statistics furnished by my Develop-
mernt Wing. We have an organisation
called the Development Wing attach-
ed to the Commerce and Industry
Ministry. We have Industrial Advi-
sers, Under them are the Develop-
ment Officers holding charge of groups
of industries. We have Deputy
Development Officers concentrating
on certain number of industries. I
do not mind telling hon. Members that
I meet these people at least once in two



2873 Indian Tariff

[Shri T, T. Krishnamachari]

months or sometimes once in a month,
Each man is asked to bring his diary
and tell me what industries he visit-
ed, what is the nature of the pro-
duction of a particular industry and
so on. These are all done adminis-
tratively. But I feel that the Develop-
ment Wing has got to be trebled be-
fore I could even take a step forward
to fulfil any portion of the ambitions
that we have in regard to the indus-
trial future of the country. To a
very large extent, even the Tariff
Commission is dependent on the in-
formation that the Development Wing
can give. I cannot start a parallel
organisation in the Tariff Commission
‘because Government cannot afford the
money. We are trying, as far as
possible, to bring these industrial or-
ganisations in various Ministries to-
gether. I have now a scheme under
which the Defence people send B or
9§ men from their ordnance faétories
to the Development Wing so that
_there may be some amount of ex-
change and we can know more and
more about ordnance factory work.
‘We have made available the services
of these people to the Supply De-
partment. The amount of work that
these people have to do, if one knows
the amount of work that they are
wactually doing—and they do it honest-
ly—is something colossal.

The first question is to build up the
organisation. At every stage, my
difficulty is that Government salaries
are not adequate enough to attract
proper material, and I am very hap-
oy to say that we had recently a

communication from the Chairman of °

the UPSC who has said, ‘I cannot
-get men for these posts unless you
step up these salaries’. That is a
" fact which we have to face. We are
trying to persuade the sister Minis-
tries to give us a little elbow-room.
But the thing can only happen if
there is a conscious and deliberate
recognition on the part not merely of
Government, not merely their offi-
cers, but also of the hon. Members

of the House, that the industrialisa- i
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tion of this country is a harsh un.
perative and no sacrifice is too much
for getting a move on in respect af
industrialisation. I welcome any
strong criticism that might be level-
led against my Ministry in this House,
if that criticism will lead to a streng-
thening of the Government machinery
and to making us get a move for-
ward.

Dlr. Lanka Suondaram: The House
never refused you funds.

Shri T. T. Krishnamachari: Unfor-
tunately, the proposal for funds has
got to be processed somewhere else
before it comes to this House. But I
do welcome this criticism from my
hon. friend because I can go back
to my own people and tell them:

"This is the criticism that I have got

to face. These are my ambitions,
about which I think, the House will
probably tell us something when we
discuss the economic policy. I con-
cede completely that what Dr. Lanka
Sundaram wants must be fulfilled.
The mechanism must be there; the
consumer must be protected. I do
not suppose anybody in the Govern-
ment has cried himself more hoarse
than myself for consumer protection,
very often it might have led to roth-
ing. The will is there, but, I am
arraid, the flesh is weak, because we
are not able to get the nDecessary
amount of personnel. But, as I said,
we should bear in mind what the
hon. Members have said and we do
hope that by this time next year J
would be able to give a better ac-
count of what the Tariff Commissicn
and the Commerce and Industry Min-
istry do in this regard.

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”

The motion was adopted.





